
 

Property under Care Custody and Control/Non Owned Assets 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that the insurance by this Policy extends to cover assets 

belonging to others (including but not limited to goods under consignment, held in trust or on lease 

or paid for awaiting delivery) for which the Insured may be held liable for loss or damage while in 

their care, custody or control at the Premises insured insofar as such assets are not otherwise 

insured under any other insurance policy. 

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


